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Sr. N~,- 	ate, Order with Signature 

vc 

7- 

Begistrar 

1. 2 2 1. '1 1 . I in this 0,.t'L. the applicant 

seeks a direction to the respondent 

-to regularise him in.the ad.hoc 

~.)romotionai posts i.e. in the ~-,ost (f 
Mate from 1.4-93; in the post of 

~,', ason Mistry from'1.3.85 a 
" 
-rid dorks 

1,1istry from 19.5.88. The applicant 
h 
 s 
-a submitted several represe~-itat_- io s 

t o) t h e respo ride -its that his junior 
have been considered and appointed 

to these higher promotional posl~, s. 

ignoring his ciaim. i-je cited the 	 YJ 
-f oar~- Gobardhan nromotion orier o 

,̀
. ­~h=ity to t he post of P.W.I. Gr.II 

vi 3 e lett-er N o. SPIVCTC/I~i/~.~G/1-8 34 
1,ated 6.9.93 and another junior Sri' 

a n to the post o-c DR 

1//G 
V..N ar ayc 

th-c-ut giving promotion o hi~. L-H Wi 	 t 

T'he applicant hal suhmitted sever 

rep, reseritcations before responclent 

i.o.3 on 9.9.93, 30.3.95 and 20.4.95 
-~7,~r giving him promotion to the post of J. 
IGd Gr.III. I:i particular, in the 

r,~-presentai~icn of the Secretary,SERKIJ, 
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I dt.212.11.961 
cont rau ed 

DJ. 

11 uttadr,- Dranch-ILI addressed to the Chief Project 

Manaaer,S.E.Raj,"L-,;ay,Cuttac.k- dated 14.9.93 vi,4,e 

Annexure-4 attention of the Chief Project Manager, 
resp~,-,n~.Ie~nt No.3 has been drawn to the alleged 

vi~-,lation of the policy guidelines in Annexurc~-7 of 

theChief Personnel OfILi--er dated 17.3.1989 inasmpch 
as a person from the Op 	

4N,(A 4~<,_ , en Line woulf, have crotrmore 
than ,,~, ne prom-tion in the Ccnstructiori Dranch 

whereas other persons have got three. promotions 

to the detriment and denial of the claims of the 

applicaints. To the similar effect, is representation 

to the Chief f roject Manager, responlalent No.3 of 
the General Secretary, SERJ4U, Calcutta besides 
the per-sonal representations of the applicant. 

The latest representations of the applicant are 

Annexures-6/1 dt.26.4.095 and -:ianexure-6/2 dt.1.7.96. 

4ithout consi"Aeri rig the other aspects 
in this 	this C.iL. can be disposed of by 
giving. a suitable direction to respondent Nio.3 

-)hubaneswar. Chief Pr-ject 	 r 

Resporldent No.3 shall dispose of the representations 

pending before him for -a loaq. time after hearing 

the applicant in person and going through the averments 

made in the O.A. and also in the liqht of the policy 
gu'delines laid down for 'this pur-,z:x)s(§ by the Chief 

Personnel Of fic~er, GRC# CalcL.,,t_ta' in his letter dt. 
17.3.1939 (A nne-xure-;-7), W4 n -a period of six weeks 
from the d, 	receipt- of a copy of this order by ite of 

passing a speaking and reas'oned order and communicate 
the same~- to the aipplicant. The O.A. is disposed of 
accord-ingly- 

C,Opy of this ordei: be handed over to the 
cclUns5A for the'applicant on p rop er aDplication., 


